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DATE: 16,6.1995

Heard Mr. M, Sudame, counsel for the

- applicant,

There is no merit in the contention
that the transfer could not have been

made. However having regard to the

gt personal difficulties as explained by
] | ; Mr. Sudame, the applicant's transfer
I
. “’ shall not be given effect upto 16.8,95,
| N With this direction the O.A., is dismissed,
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